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Grants to U.P. fer Primary aM 
Seeo.darT EducaUo. 

2214. Shrl Vishwa Nath PandeT: 
Wlll the Minister of Education be 
pleased to stute; 

(a) the amount of grant. and loana 
advanced to the Uttar Pradesh Gov-
ernment for Primary and Secondary 
f!ducation during 1964-65; and 

(b) the amount proposed to be 
allo:ted for the purpose to the Stnte 
during 1965-66? 

The Deputy Minister in the Minis-
try of Education (Shrlmatl Sounda-
ram ~ l )  (a) and (")' 
A grant of RB, 29,06,576 was advanced 
during 19f14-65 and an amount of 
Rg, 75.82,500 has been allotted for 
1965-66. No loan has been given or 
is proposed to be given. 

PaT ScalI!!! of Government Employ ... 
In PondlcherrT 

2215. Shri Ku. Sivappraghassan; 
Will the Minister of lIome Aftairs be 
pleased to state; 

(a) whether it is n f.cl that for the 
last fourteen years, the scales of pay 
of the pre-merger Governrnpnt Ere-
ployee. of the Union Territory of 
Pondicherry have Dot been rt.:vised in 
apite of their repeated requests; and 

(b) whether Government have 
under consideration any prop )~Al for 
the grant of enha:Jced compensatory 
allowance in view of the Increased 
cost of living? 

The Minister of state In the Minis-
try of lIome Mairs (Shrl Bathl): 
(~) The permanent pre-merger em-
ployees hnd scales of pay generally 
higher than the Indian ~ ll  of pay 
for equivalent posts. ~  scales 

were p:'otected by the Treaty of Ces-
sion. So the question of an upward 
revision of their scales of pay does 
not arise. The temporary pre-merger 
employees were given the option to 
remain ei ~  on pre-merger French 
scales of payor adopt Madras scales 
or pay and allowances which are sub-
ject to revision from time to time. 

(b) The permanent ex-French em-
ployees on pre-merger scales of pay 
were granted compensatory allow-
ance on ad-hoc blSis in 1960. The 
rates of compensatory allowance were 
raised recently in 1965, 

OU Rdlnery In Mysore 

2216. Shrl B. C. Linga Reddy: 
Will the Minister of Petroleum and 
Chemicals be pleased to s:ate; 

(8) whether any nroDosnl has been 
received from the State Govcrnmpnt 
of Mysore for sotting up an 011 
Refinery in My,ore State; 

(b) if so, when; 

(c) the action taken in the matter; 
and 

(d) whether Government propose 
to set up "t least one Oil Refmery in 
each ~  

The Mlni.ter of Petroleum and 
Chemicals (Shrl I1umayun Kablr): 
(a) to (c). The Chief Minister, Mysor. 
made a request to i~ effect in Janu-
ary, 191;3, but DO the basis of demand 
in that area, it has not been possible 
to provide for a r€'finery in Mysore 
during the Fourth Plan. 

(d) Attention is invited to my 
statement 011 oil policy, dated 16th 
August, 1965. 

Tihar Central Jail, Deihl 

2217. Sh.i Bagrl: Will the Minister 
of lIome Mairs be pleased to state: 

(a) .... hether it is a fact that 8 
woman died in June, 1965 in Tiher 
Central Jail, Delhi due to the non-
availability of medical aid; 
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(b) whether any inquiry has been 
ordered into the Incident; 

(c) if so, the result ther.uf; and 

(d) the action taken ago;mt the 
persons concerned? 

The Depu!y Minister In the Minis-
try of Home Alfalrs (Shrl L. N. 
Mishra): (a) to (d). Onc Shrim,tJ 
Savitri Devi, a mental patient in the 
Tihar Central Jail, died suddenly on 
the evening of the 15th June, 1965. 
An enquiry in the incident is i ~ 

made by a scnior ofllccr of the ~ i 

Administration. 

Travancore DevaSWom Board 
Empluyees 

2218 J Shri Warior: 
. L Shrl Prabhat Kar: 

Will the Minister of lIome Aftaln 
be pleased to state: 

(a) whet'lCr the Travancore Deva-
sworn Board f'mployees had demand· 
ed revision of their salaries and 
dearness allowancej and 

(b) if so, the step. taken to m".t 
their demands? 

The Minl.ter of State In the Minis-
try of lIome Allalrs (Shri lIathl): 
(8) Yes, Sir. 

(b) The Travancore Devaswom 
Board, which is an autonomous body, 
has apPointed a Committee to go into 
the question and recommend ways and 
menns for meeting the demands of its 
employees. 

Regional Engineering CoUege, 
Assam 

%219 f Shcl N. R. Laskar: 
-\. Shrlmali Jyotsna Chanda: 

Will the Minister ot Edul'llUoa be 
pleased to slate: 

(a) whether Sikhar in ~ Di,strjct 
of Ca;char (Ass.11TI) has fina!1y be'!n 
..,lectA« for .stabiishing the Regi"nal 
Engineering College, Asgam; 

(b) if so. the preliminary works 
like acquisition and levelling of lands, 

~ ion of buildings, etc., have 
been completed so far; and 

(c) when the College ",.ill .~  

fundioning? 

The Deputy Min'.ter In the Minl.-
try of Education (Shrl Bhakt Dar-
shan): (a) Yes, Sir. 

(b) State Government is yet to de-
cide the exact sitc for localian of Ihe 
College at SiJchar. 

(c) In the first or second yo", ot 
the fourlh five year plan period. 
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